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HIGH COURT FOR THE STATE OF TELANGANA
AT TIYDERABAD

(Special Original Jurisdiction)

THURSDAY,THE SEVENTEENTH DAY OF OCTOBER
TWO THOUSAND AND TWENW FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J SREEN]VAS RAO

[ 34181

WRIT PETtTroN NO:2716 2 0F 2017

Between:

1. Dr. B. Satish kumar, S/o. Sri. B.R. Shivaram, aged about 28 years, R/o. Flat
No. 101, Baba Residency, Kothapet, Hyderabad.

2. Dr. M. Karthik, S/o. Sri. M. Narender, aged about 28 years, Rl/o. Flat No.
1604, Vasavi Brindavanam apartments, Motinagar, Erragadda, Hyderabad.

3. Dr. R.V. Raviteja, S/o. Sri. R. Vivekananda, aged about 30 years, R/o. Flat
No. 202, Sthithapragya apartment, Himayatnagar, Hyderabad.

4. Dr. J. Pavan Kumar, S/o. Sri. JSN Murthy, agaed about 30 years, R/o. plot
No. 55, Mahodaya Enclaves, Miyapur, Hyderabad.

5. Dr. K. Gopikanth, S/o. Sri. K. Mallesham, aged about 29 years, R/o. Flat No.
1O1, H. No. 6-4-10l1, Bhavani Shri Sheela Avenue, Musheerabad,
Secunderabad.

6. Dr. S. Rajesh Kumar, S/o. Sri. S. Lakshmi Narayana, aged about 2g years,
R/o. H. No. 941113, VN puram, podili, prakasham, Andhra pradesh.

7. Dr. P. Sridhar, S/o. Sri p. Ramesh, aged about 29 years, R/o. H. No. 4_136,
1B Tandur, Adilabad, Telangana.

8. Dr. G. Rajasekhar, S/o. Sri G. Narsimhulu, aged about 2g years, R/o. D. No.
1-679, Park Street, Jammalamadugu, Kadapa,Andhra pradesh.

9. Dr. G. Narsimha Reddy, S/o. Sri. G. Rama Subba Reddy, aged about 29
years, R/o. H. No.5-744, pNR Street, yenaguntia, Kadapa.

10.Dr. G. Bhavya, D/o. Sri. B. Venkat Rao, aged about 29 years, R/o. H. No. J_
33, Road No. 12A, panchavati colony, Manikonda, Hyderabad.
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1'l,Dr. M.V. Sangamesh, Sio. Sri. M. Baswaraju, aged about 28 years, Rl/o. H.

No. 5-375, near Hanuman temple, Chintal, Hyderabad.

12.Dr. Arun Rathi, S/o. Sri. Sureshchand Rathi, aged about 31 years, R/o. H. No.

z_s_3sll,oldGunj,Mahaboobnagar,Telangana. 
...pETlrloNERS

AND

1. Union of lndia, Ministry of Health and Family Welfare, A Wing, Nirman
Bhavan, Maulana Azad Road, New Delhi-1 10 011 represented by Secretary.

2. Director General of Health Services, A Wing, Nirman Bhavan, Maulana Azad
Road, New Delhi-1 10 0'1 1 represented by Director General of Health
Services.

3. National Board of Examination, Mahatma, Gandhi Road, Ansari Nagar, New
Delhi-1 1 0 029, represented by its Executive Director

4. Medical Council of lndia, Pockel14, Sector-8, Dwaraka, Phase-|, New Delhi,
represented by its Member Secretary.

5. The State of Telangana., Represented by its Special Chief Secretary, Health,
Medical and Family Welfare Department, Secretariat buildings. Hyderabad.

6. Kaloli Narayana Rao University of Health, Sciences, Warangal, represented
by its Registrar.

7. The State of Andhra Pradesh., Represented by its Principal Secretary, Health,
Medical and Family Welfare Department, Secretariat, Velagapudi.

8. Dr. NTR University of Health Sciences, represented by its Registrar,
VijaYawada 

...RESP.NDENT.

Petition under Article 226 ot lhe Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate Writ, Order or Direction, more particularly one in
the nature of Writ of Mandamus, setting aside letter bearing No.
V.2601210212016-MEP(PI) dated 4.05.2017 and the undated Notification issued
by the 'lst respondent insofar as admission to Super Speciality DM/MCh courses
under the Respondents No. 6 and I as arbitrary, illegal and is in violation of the
Presidential Order and the 1979 Circular and consequently issue a direction to
Respondents No. 1, 2 and 3 to permit the Respondents No. 6 and I to conduct a
separate counseling for all seats of NEET-Super Specialty with regard to
admission to Super Specialty DM/MCh courses under the, Respondents No. 6
and B respectively
l.A. NO: 1 OF 2017(WPM P. NO: 33740 OF 20171

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
issue a direction to Respondents No. 1, 2 & 3 to permit the Respondents No. 6
and 8 to conduct a separate counseling for all seats of NEET-Super Specialty
with regard to admission to Super Specialty DM/MCh courses under the
Respondents No. 6 and B respectively
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ll. Dr. B. Satish Kunrar.
Slo Sri B R Shivrrrrrr. rgctJ rborrl 2ll rr.rrs.
TVo Flat No. I0l.llaha llisitlt.rrcy. Korhaper.
[{vdclahrd

I4. Dr'. M. Karrhik.

:h ::i M Nalcrrrlcr.. rged aboul 28;eurs.
R/o. [ht No. l6(,.1. Vnsar i Rrinrialalrrrr
apfl nrtcrrls. Motinagar. Erragadcla. Ilyclcr.atrad

I5. Dr. tt.V. Ravrteia.

i1, lf Il: Vivckarmrrcla. arrrl aborrt .i0 1cars.iUt. Ilx1 51,,. 20]. Srlr irlnl,rnr,1vit fll)a lrcrl.Hrntir)atltiliilr. Il\ler a trad.

I6. Dr. .1. Pavan Kunrar.
Slo S.ri .lSN l\lrrrrlr-v. aArrcri rh()ut iU )crrs,Il/o PIot No 55. l\lirhr,.Lrrrr Irrrchrcs. l\111xp111.
I Iyder.abad.

17. Dr'. K. Copikanlh.

lh ll |i, l\trltcshrrrr.;rred rhorrr ./() )c.r.s.,(/o. FIat No. l0l.lt. No. (, 4_ t0/1,
Bhavrrri Shr i Shcch A,r crrtrc. Mrrslrccrrl,rd.
.\ecUnoerihad

18. Dr'. S. Rajcsh Kurlar..
S/o. Sri S. I rkslrrtri Nrrrlrrra. iccd ab,rrrr lg rears.R/o.,ll. No. 9_l I l,l. \/N l,rrrirrrr. porJrli. prakrrlnrrr.
Antllrr.u Prarlcsh

19. Dr. P. SLidhar..

lr," l:.1 .1, ltarrrt.sh. ;rgcrt flhout 29 )clrs.
- lUo. H. No. J-l.to. lB Tau(krr. Arirhbrd.

teliinBflDil.

20. Dr. (i. Ra jasc rar..

:1o lri..G Natsiurhulu. agcd ahou( 28 years.R/o D. No. l_67,). I,art Sicer t;
Kitdlrpa. Arxllrrn J- 

{i\rJ.L(r' 
"llllrttalitrltrr'irtytt

I l. Dr. G. Nrrsirnlrc lleJrlr.-

lr: f: i C llrlrr Srrbhr Ilc,lcj). :rgcd ;rhorrt 2O ) errsIl/o 11. *,,.5_71n. l,NR S,,""i. V"rr,,g,,,,r t".-X.;jip.,

22. Dr'. (i Bhavl a.
D/o. Sli l]. \'cllirr Ilr,r. ircrl rholt j,) \.e.ls.l((,. lJ N,) .l-.\.1. Ro.r,l No Il4. p1r1fiarirricol,,1t.

I
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. Dr. M.V gxngnnlg5ll-
S',' Sri .l\t Bisrrrrrjr,. iq( d nhout 2g ycirrs-
jYl H: f:, 5-i75. rcar Iii,r,1,nx11 1q111p1q.( lrrrrtal. IIt dcr.abr,i
Dr. Atun liarhi.

l/n. 
Sri..Sureslrtlmnd I(arlri lged ahoul Jl year5R/^. l[. No '-s- ].. l. ( rlJ t,rrrrj. Malraboobrragar

, elrnsJ .t

,/

AND
o 

1,,:i:], 
,,f IrrJi;r. Mirrisrr.r o[ ] Ici.rlth irnd t.rnrily WellrreA Wirrg. 1,.,,.,,, Illrrr ln. \l rularra Ar.d R;;1. 

. ,

Nc\v l)cllri.l l0 {rl I reprcscrted Uy S".r"ruryl-.
l0 Dlccr,rr Ccrrcrll of Hcrltlr SL,r.viccs.

A \t ing. Niluran Ilhavan. [,ti11113n3 4zad Road, Ncrv Dclhi_ I I0 0l ]r.clltcs(,r)tcd rr\ Dir(r tor ( ic Ctill ol I lcaltll Services

IL Nariollal lloar.d ot.E\aIllina li(i
A,,."ri N""",1.'\",*l [r:r,i .';,',1':lhl,.,r)r:r cnnJrri RoaJ.

Lrccrrir c l )j'ccrrr. 
t 020' rcprcsented hy its

ll. Mc,lrc.rl ( ollll( ll ,,l lndrir. l,acticr_l-1. Secror_g.
I )\\ itritkr. l,h.rs._1. Ncrr Dr-1j11
lcprescntcd b1 ils N,Icnrl.rcr Sccrctar.v.

Jl fhc Stirc ol lehnplnr..
ReprcscrrrcJ h\ trs \pc(iitl Cl)i(,f Sccrctrr).
I Ierlrlr. l\le,lir.rl ;rrrrl Iarrrilr \\ ell.nrc Dcp.rrrrrrerrt.Sccrcrrrirr lrrril,lil,.:r. I lr a,,r.,r,r .t

l'l l.,al,rjr Nlr,rr .r.r l(i,, t.ni\(,r.ir.. ot IIt.clrlr Scierrce:.u.rtr Sirl. r(l)r.c.,(.ntc,l lrr its ltIlr:trer
l). 

.flre Stitr- ol \nLlhrr [,radesh.
t(c,rrc\cntcJ l._\ its I,rillcir)rl \",
u.rt,t, V"0,,.,r'.',,,,t'i:l;li;l ..':: 

*''^'
a", 

^.,.,,,.u. 
ii:,,rj,,,1,ui1""', " ",,'0," Dcllarrr)err.

lr' 
,?1. 

\lR l,lr\(r,it\ (,t ll..rfu[ S,.rcnr.c..
tcprescrrtcd hr its lleqistrar.. Vijal,arvarla.

PEI ITONERS

I{ESPONDENl'S

i)
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Petition under section 1 51 cPC praying that in the circumstances statedin the affidavit filed in support of the petition, the High court may be preased tostay counsering for a, seats of NEET-Super speciarity with regard to admission
to Super Specialty DMJMCh courses under the Respondents No. 6 and g

Counset for the petitioner: SRt. M. VISHNUVARDHAN REp
SRI SAMA SANDEEP REDDY

Counsel for the Respondent Nos. 1to3: SRI cADl PRAVEEN KUMAR,
DY. SOLICITOR GENERAL OFINDIA

Counset for the Respondent No.4: Ms. c. SRI RANGA PUJITHA, SC
Counsel for the Respondent No.S: cp FOR MEDICAL HEALTH AND

FAMILY WELFARE

Counsel forthe RespondentNo.6: SRI A. PRABHAKAR RAO, SC
Counsel for the Respondent No.7: SRI A. RAGHURAM, AGp Gp FOR

MEDICAL HEALTH AND FAMILY
wELFARE(A.P.)

Counsel for the Respondent No.g: SRI TADDI NAGESWARA RAO
The Court made the following: ORDER



THE HON'BLE THE CHIEF IUSTICE AIOK ARADHE

AND

TI{EHON'BLE SRI IUSTICE I.SREENIVAS RAO

Writ Petition No.27162 of 2017

RDER (Per rhe Hon'b/e tbe Cbief Jnice Alok Aradbe)

Mr, M.Vishnuvardhan, Ieamed counsel represents

Mr. Sama Sandeep Reddy, learned counsel for the petitioners.

Ms. Goranda Sri Ranga Pujitha, learned Standing (lounsel

for Medical Council of India appears for respondent No.4.

Mr. A.Prabhakar Rao, learned Standing Counsel for

Kaloji Narayana Rao University of Health Sciences appears for

respondent No.6.

Mr. A.Raghuram, learned Assistant Government Pleader

appears for respondent No.7- State of Andhra Pradesh

2. Learned counsel for the petitioner submits that dre issue

involved in the \Writ Petition has been rendered academic on

account of efflux of time.

3. In view of aforesaid submission, the Wrir Perition is

I
I

dismissed as infructuous.



Miscellaneous applications, if any pendrn& shall stand
closed. There shall be no order as to costs.
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HIGH COURT

DATED:1711012024

ORDER

WP.No.27162 of 2017

DISMISSING THE WRIT PETITION AS INFRUCTOUS
WITHOUT COSTS
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